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PROCLAMATIONS UNDER ARTICLE   356 OF   
TH :   CONSTITUTIONS 

MR. DEPUTY CHAIRMAN : Now the next 
item—Proclamations under Article 356 of the 
Constitution. Mr. K. S. Rama-swamy. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS AND THE 
DEPARTMENT OF PERSONNEL IN THE 
CABINET SECRETARIAT (SHRI K. S. 
RAMASWAY): Sir, I lay on the Table a copy 
each of the following   paper;    

(i) Proclamation (G. S. R. No. 1756) 
issued by the President on October, 1, 1970, 
in ler article 356 of the Constitution, n 
relation to the State of Utter Pradesh, under 
clause (3) of the said article (in English and 
Hindi). 

(ii) Order dated October 1, 1970, made 
by the President under sub-clause, (i) of 
clause (c) of the Proclamation (in English 
and Hindi). [Placed in Library. See. No. LT-
4157/70 for (i) and (ii)] 

(iii) Report of the Governor of Uttar 
Pradesh dated September 29, 1970, to the 
President recommending the issue of the 
Proclamation. [Placed in   Library.   See   
No.   LT-4176/70] 

On behalf of Shri K. C. Pant I also lay oa the 
Table, under clause (3) of article 356 of the 
Constitution, a copy (in English 

and Hindi) of the Proclamation (G.S.R. No. 
1799) issued by the President on October 18, 
1970, revoking the Proclamation issued by him 
on October 1, 1970 under the said article, in 
relation to the State of Uttar Predesh. [Placed in 
Library. See No. LT-4177/70] 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan) : On the first item I have point of 
order. 
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MR. DEPUTY CHAIRMAN : Let the Minister 
say; what about the Hindi version? 

SHRI K. S. RAMASWAMY : We will give the 
Hindi version' later. 

 

MR. DEPUTY CHAIRMAN : Mr. Bhandari has 
raised the question; when will you furnish the 
Hindi copy? 

SHRI K. S. RAMASWAMY s We will do it 
very soon. 

SHRI SUNDAR SINGH BHANDARI: 
Then  why  don't  we withhold    this   till 
then? g 

MR. DEPUTY CHAIRMAN . Why do you 
want to Withhold this unnecessarily? 

SHRI SUNDAR SINGH BHANDARI : I 
hope un future such. . . 

MR. DEPUTY CHAIRMAN : For the future, 
all documents should be placed both in English 
as well as in Hindi.(In-Urruptkn by Shri 
Rajnarain). Just a minute Mr.   Rajnarain. 

"For section 3 of the Official Languages 
Act, 1963, hereinafter referred to as the 
principal Act, the following section shall be 
substituted, namely:-" 

 
SHRI  RAJNARAIN   : It  reads   :— 

" .......English language may, as from 
the appointed day .................. " 

MR. DEPUTY CHAIRMAN    : That 
question is not here on the agenda. 
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SHRI S. N. MISHRA : This is a matter of 
some importance so far a* the procedure of the 
House is concerned. Whenever there is even a 
temporary suspension of the Constitution in a 
State the Government should come forward on 
its own with a motion for the consideration and 
approval of that Presidential Proclamation. The 
suspension of the Constitution. . . 

MR. DEPUTY CHAIRMAN : I have said 
that you can discuss the question tomorrow. 

 

SHRI S. N. MISHRA : The imposition of 
President's rule is of grave import, and should it 
not be an obligation cast upon the Government 
to come on its owa with a motion for 
consideration and approval of the 
Proclamation? That is a thing which must be 
firmly laid down by Parliament. That is what I 
am submitting. You might taite time for consi-
deration. 
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STATEMENT OF BILLS ASSENTED TO BY 
THE PRESIDENT 

SECRETARY : Sir, I beg to lay oa the Table 
a statement showing the Bills which were 
passed by Parliament during the Seventy-third 
Session of the Rajya Sabha and assented to by 
the President. 

STATEMENT 

I. The Supreme Court (Enlarge ment of 
Criminal Appellate Jurisdiction)   Bill,   1970. 

a. The Special Marriage (Amendment) Bill,   
1970. 

3.The   Army   Air   Force   ana   Naval 
Law   (Amendment)  Bill,   1970. 

4.The  Cock   Workers   (Regulation   of 
Employment) Amendment Bill,  1970. 

5. The West Bengal Appropriation (No. 2) Bill, 
1970. 

The Delhi Shops and Establishment 
(Amendment) Bill, 1970. 

The Indian Post Office (Amendment) Bill,    
1970. 

The Delhi University (Amendment) Bill,      
1970. 

The Appropriation (No. 3) Bill, 1970. 
 

The Contract Labour    (Regulation and    
Abolition)   Bill,     1970. 

The  Appropriation   (Railways)   No-3     Bill, 
1970. 

The Patents Bill, 1970. 
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